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ORISSA ACT 14 OF 1994 |
*THE ORISSA SPORTS AUTHORITIES ACT, 1994

[ Received the assent of the Governor on the 1st September 1994, first
fggiis]hed in an extraordinary issie of the Orissa Gazerte, dated the Sth September,

AN ACT TO CONSTITUTE SPORTS AUTHORITIES FOR THE PROMOTION OF GAMES AND SPORTS
AND YOUTH ACTIVITIES IN THE STATE AND FOR MATTBRS CONNECTED .
THEREWITH OR INCIDENTAL THERBTO ’

BE it enacted by the Legislature of the State of Orissa in the Forty-fifth
Year of the Republic of India as follows :—

CHAPTER I
PRELTMINARY

N

- Short ditle, 1. (I) This Act may be called the Orissa Sports Authorities Act, 19%.
extont and . ‘

beirasaad 2) It cxténds to the whole of the State of Orissa.

(3) It shall come into force omsuch date as the State Government may, by
notification, appoint. .

Dofinitions, 2. In this Act, unless the context otherwise requires,—

(a) “ District Authority *” means the District Sports Authority constituted
under section 11 ; -

(b) “ Government ™ means State Government of Orissa ;

(¢) “ Maoaging Director” wmeans the Managing Director of the Sports
Authority ; ‘ :

- (d) * Member ” means a Member of the Sports Authority or the District”
. Authority, a6 the case.may be ; :

(e) “ Prescribed > means prescribed by rules ;

(f) *“ rules ” means rules made by the Government under this Act;

(2) “Sports Authority means the Sports Authority of Orissa constituted
under gection 3 ; . T .

{#) “ Year ¥ means the finaacial year ;

() “ Youth activities ¥ means activities relating to youth, adventure sports,
activities for the welfare and promotion of physical fitness of the
Young persons including building up of character, espirit-dcorps and
patriotism through games and sports;

(j) words and cxpressions used but not defined in this Act shall have the
meanings, if any, respectively- assigned to them in the relevant Acts,

*For the Bill See Orissa Gazette, Extraordinary, dated the 2204 July 1994 (No. §78)



CHAPTER II
, THE STATE SPORTS AUTHORITY

Constitution 3. () The Government shall, by notification, constitute an  Authority called
ggo it:h - the Sports”Authority of Orissa which shall be a body corporate having perpe-
Authority, tual succession and a common seal with power, subject to the provisions of
Rl thi¢ Act and the rules, to acquire, take over, hold and dispose of property

and ehall, by the said name, sue and be sued.
(2) The Sports Authority shall consist of the following members, namely :—
(g) a Chairman to be appointed by the Government ;

(b) the Secretary to Government in the Sports and Youth Secvices Depart-
ment, Who shall be the Vice-Chairman ;

(¢) the _Mé.naging Director ;

(d) two members cf the Orissa Legislative Assembly having sports back-
ground, to be elected by the Assembly from amongst its members jn
the prescribed manner :

Provided that whenever vacancies arise in offices specified in sub-clange

(d) of the above clanse due to dissolution of Orissa Legislative Assembly,

* the State Government may fill up the said vacancies by nominating

two persons who shall, unless sconer removed, hold office till the

date on which the names of the members elected under the said

clause by the Assembly after its recomstitution are published in the

Gazette and the term of office of the members so elected shall be

co-terminous with the term of office of the members nominated under
sub-clause (d) ; ' ' .

(e) an officers belonging to the Orissa Finance Service as may bs nomin-

ated by the Government, who shall be the Member, Finance ;

| (f) the Director, Higher Education, Orisea ;
(g) the Dire;.ctor, Secondary Educa.ti(;m, Orissa ;
(h) the Director, El_eljnentary Education, Orissa ;.
() the Director General and Inspector-General of Police, .Orissa ;
(j) Deputy Director General, National Cadet Corps, Orissa §
(k) eight other members, of whom tﬁro shall be women, one Scheduled
Caste and one Scheduled Tribe member to be gppointed by the

Government from among— :

() the outstanding sports persons who ph.rticipated at least at the
national level in any discipline of sports and games;

(if) persons who have rendered  valuable service for promotion of
sports and games in the State; and

(iif) office bearers of the State Sports Associations.

Powers and 4, The Sports Authority shall be the principal policy formulating: body
funetions of relating to sports and gams®s ‘and youth activitics and shall have the following

SAP‘?;hnﬁ'y POwCTA and furctions, namely 31—

(z) approve the Sports Ca.Iend;ar of the State;



(b) accord administrative and financial ¢anctions for cozstruction and mainte-
nance of Stadia, Indoor Stadia, Smmmmg Pools, Play Fields and other
_sports Infrastructurc and the like in the State;

(¢) approve the proposals received from the District Authority for construction
of sports infrastructure and the like in the district and forward the same to
the Statc Government, Government of India and Sports Authority of India,
a6 the case may be, for sanction of grants under relevant schemes;

(d) implement the sports programmes ol the GQovernment of India, Sports
Authority of India and the Netaji Subhas National Institute of Sports,
Patjala and the State Government;

(e) accord admlmslra.twc and financial sanctions for the creatien of posts in the.

Sports Authority and the District Authority;
(§)] approve budget cstimates of the Sports Authority;

(g) promote youth activities and other matters rtelated- and incidental thereto
draw up and implement plans in keeping with the policy of sports, - games
and youth activities, Youth Welfare Policy of Government of Orissa and
Government of. Indija;

(i) raise finances by leasing out the property owncd by or veswd in 1t inthe
manner prescribed;

3] augment the income of the Sports A‘uthority by conducting tournaments,
- matches and other sports events and' adventures activities and arranging
sale of tickets, receipt of denations, etc. in conncction thercwith;

(j) accept endowments bequests, donations, trophies, grants and transfer of any
movable and immovable propertiecs madc over to the Sporis Authority;

(k) take steps for the welfare of the Sports peréons, sports officials and the like

and to run benevolent schemes for active, v;teran and retired sports persons
. nd officials; .

(N co-ordinate and supervise all games, sports, physical education and youth
activitics implemented by the State Level and District ‘Level bodies and
disciplinewise State Level Sports Associatjon affiliated to the All India
bodies like Orissa Olympic Associdtion, Orissa Cricket Association, Orissa

~  Football Association, Orissa Amatelr Athletlc Assgciation and Orissa Lawn
Tennis Association and to ensure that the funds allotted to these institutions
for promotion of sports, games, physiczal cducanan and youth activities are

- properly utilised;

(m) provide for education, training and coaching in various games, sports and
youth activitics and, for that purpose, establish, manage and administer
institutions fully or partly;

(n) approve and present the audited statement of accounts and utilisation
certificates of the Sports Authority to the Government;

(0); approve the aUdlted statement of accounts of all Districts Authorities and -

submit the same to the Government, together with utilisation cemﬁcates

(p) audit the accounts 'of Distnct and State Level Associations and institutions

receiving grants from the Government and submit reports to the Government

regarding their activities-and proper utilisation of funds;.. >

(9) take over all or any sports infrastructure for which land has been allotted or

funds bave been provided by the Government partly or fu]ly,

(r) excrcise such other powers and perform such other funct:ons as may be . .

. conferred on it by the Government from time to time.



Salarjes and 5. (I) The Chaiimen of the Sports Authority shall be entitled to such salary
ﬂgwam and allowances as may be. prescribed. : )

t f
n:;g]!wmoro (2) Other members of the Sporte Authority shall be entitled to such

Chairman allowances as may be ufescribed from time to time,
and allowan- .
ces of mem-
Dars.

Managing 6. (1) There shall be 2 Managing Dircctor of the Sports Authority to be

Director aﬁd appointed by the Government from among the officers belonging to the Stato

poweys a0 or the Central Government os the Defence Serviee, who are eligible to be
appointed as an Additional Secrctary or & Secrctary to the Government,

(2) The Managing Director shall be the Chief Executive of the Sports
Authurity and shal] exercisc the following powers and perform the following
functions, namoly:— :

(i) implement -al} the programmes of the Sports Authority;

(il) exercise gem_:ral 'supewiSion and control over the Sports Officers,
Office Staff, Field Staff, Coaches, Superintendents of Sports Hostels or any
_other employee of the State Authority and District Autherities;

(i) exercise administrative control over all the Sports Hostels and other
institutions of games, sports, youth activities;

(iv) deal with all the adminislrgtive. matters pertainipg 1o appolnment
postings, transfers, promotion and disciplinary actions of tho staff of the
Sports Authority 2nd District Authorities;

() run the day-to-day administration of the Sports Authority and conduct
all its finaucial and administrative {ransactions;

(vi) be the custodian of the finances of the Sporls Authority;

(vii) prepare ard present the avdited statement of accounts, wtilisation certfi-
_cates to the Sports Authority for its approval;

(viit) ccbmmend adminjsirative and finsncial sanctions for the creation of
the posts of officers and other employees for the performance of the
functions of the Sports Authority ‘and District Authorities,

7. The Sports Authoiity skall revicw, in its meeting, atleast once a year,
the Progressaand performance of the Authority and give suck policy dircetions to
. the Managing Director and the District Autorities, as it may deem fit.

8. (I) The Chairman or, in his absance, the Vice-Chairman shall preside
over the general body meetings of the Sports Authority. .

(2) The Chairman shall be the appellatc authority in respect of orders

passed by the Mapaging Director and shell have powers to call for any infor-

mation, document and data pertaiming to the Sports Authority.

(3)-The Chairman shall bo competent tc appoint any Committes to eoqui-
re into, and report on, the affairs of the Sports’ Anthority and all State Level
Associations who Teceive grants from Govroment, proper maintenance and up-
keep of infrastructura’ partiy ot wholly funded by the Government, and to
pass such orders thercom as he may consider proper. ’

(4) The Chairmen may direct convening of the meettings of the Sperts
Authority for any purpose. - '

9, The Chairman may, in wriling, du]égatc such of bis powers as hamay
cofigider necosséry, to the Vice-Chairman. > o :

L]



P owars of 10. In additien to ths powers- d;:!egatg:d by the Chairman and other powers‘
Vice- conferred “under this Act, the Vice-Chairman shall exercise the following powers,
Ghalmmed  pamely:— . '

() preside over all mectiags of the Selection Cominittee to be constituted for
appointment, whether by promotion or selection, two posts of Junior
Coaches,; Junior Sports Managers, Junior Physical Education Teachers and
such other posts of the Sporte Authority as may be decided by the
Authority,;

(i7) co-ordinate the activities of the Sports Authority in relation to the Depart-
ments of the Government. ‘

CHAPTER I S
DISTRICT SPORTS AUTHORITY |

Constitutlon 11.(I) The Governmsnt shall, by notificstion, constitute an Authority for each
§£3§:“{“ district to be called the District Sports Authority.

Authority. . . . '
@ 7 (2) The District Authority shall consist of the following members, namely —

(@) Collector of the district, who shall be the Chairman, ex-officio;

(5) Superintendent of Police of thedistrict, who shall be the Vice-Chairmen,
© o ex-officio; T

(c) Inspector of Physical Education of Education Circle of the district, Member
ex-officio; ‘ . B

(d) Exccutive Engineer, Roads and Buildings or Executive Engineer, Rural
Development to be nominated by the Chairman of the District
Authority, Member ex-officio;

(e) the District Sports Officer appointed under section 12, who shall be
the Member-Secretary;

{f) a teacher to be nominated by the- Government from among the Physical
Education Teachers in the districe;

(g) four other Mombers, of Whom, one shall be appointed by the Sports

Authority from among the ouistanding sports persons Who participated
in the national competitions, persone who have rendered valuable sarvice
for the promotion of sports and games in the district and reigning
chamglions at the national ievel tournaments, and the remaining three
including one woman shall be nomipatad by the Government.

Dis 12. There shall be a District Sports Officer of every District Authority
Sgﬁfs who shall be appointed by the Sports Authority in the manner prescribed. )
l:funcﬂou 13. The District Authotity shall perform the following functions, namely:—
E"“‘h‘] . (1) approve the Sports Calendar of the District;

{f7) approve the proposal for construction of Staaia, Indoor Stadia, Swimming
Pools, Play Fields and ‘the !ike in the district and to obtain the
ad:ministrative and finzncial sanctions from the Sporte Authotity;

(i) approve the budget estimatos and the revised estimates of the District

Authority; :

(tv) raise finances by leasing out the properties owned by, or vested im, it
in the manner ptescribed; T

' (¥) augment the income of the District Authority by conducting tournaments,
matches amd other esports evenis and arranging the sale of tickets
in connection therswith; -

LY



\

() accept ondowments, bequests, donations, - trophies, grants and transfer
of any movable and (mmovable properties made over to the District
Authority; ’ '

(vii) promote and organise indigenous spo:ts, Womeén sports, rural eporte,
tribal sports, children sports, adventure sports and the like at the
district lovel; ' . ’

(viii} promote and organise major games and sports which have National
and International importance at the district level and arrange to Gt}nd
the district teams for State Level events to be conducted by ‘the
sports Authority;

(ix) implement the varipus sports programmes of the Sports Authority of
India, ‘Netaji Subhas Nationa! Inmstitute of Sports, Patiala and tha like-
which arc allotted to the district; :

(x) approve and present tpe audited statements of accounts and utilisation
certificates to the Sports Authority; -

(xi) co-ordinate all games. sports and physical ecducation ectivities in all
cducationa] imstitutions and District Level Associations whether or not
they arc receiving grants from Governmoent and ensute that the funds
allotted to these ipstitutions and associations for -the promotion of
games, sports and physical education are properly utilised;

{xii) exercise such other powers and perform such other functiond as may
be conferred npon, or entrusted to, it by or under this Act..

Poweriand  14. The Member-Secretary . shall be the Chief Executive of' the District
Fancttons of Authority and he shall exercise the following powers and perform the following

Member = i ely 1 — .
Secrtiary of functions, namely

}E;m%‘;};'“ ’ (f) implement all the programmes of the District Authority;

(i0) exercise general supervision and administrative ccntrol over the District
Sports Ofcer, Coaches, field and other staff working under theadmini-
strative control of the District Authoritv, Subject to general supervision
of the Chairman of the District Authority and the Managiag Director of
the Sports Authority; '

(i) run the day-to-day administration of the District Authority and conduct all
its financial and administrative transactions; ’

" (iv) work under the general supervisions. and administrative control of the
Chairman of the District Authority and Managing Director of the Sports
Authority;

(7). prepare and present the audited statements of accounts and utilisation ©

certificates to the District Authority fortits approval;

(v) convene the meetings of the District Authority from time to time as may be -
decided by the Chairman of the District Authority.

CHAPTER IV .
MISCELLANEOUS ' 5
'Dlgg g{ 15. (1) The term of office of the State Sports Authority and the District
members and SPorts Authority shall be foar years from the date of publication of their nj:ﬁcn
‘Procedure ©  in the Gazette. ' - )
and oconduct ' ) )
of its (2) When any vacancy occurs in the office of a member. due to death,

. mecting.  regignation or otherwise, such vacancy “shall be, filled up by fresh nominations,

election or appointment as the case may be and the person So pominated, elected or

appointed shall continue for the upexpired portion of the ferm of the member
_jnwhose DPlace, he is so nominated, elected or appointed. ‘ :

- (3) The procedure to be followed at the meetings of the State Sports
Authority and District Sports Authority shall be such as may be prescribed.



Transfer of 16. The Government may, at any time after the commencement of this Act,

ﬁgt{lnﬂon transfer to the Sports Authcrity the properties and functions of the existing
State Sports Council, the powers and functions of the Directorate of Sports and
.Youth Services alo::gwnh the staff, as it may decm proper;

Prowded that in the event of the Government traneferring the staf ae
aforesaid, the conditions of service of such staff as on the date immediately preceding
the date of such -transfer shall not be varied to their disadvantage.

Juthenti®- 17, All the orders and decisions of the Sports Authority. aud the District

otc. Authority shall respectively be authenticated by the signature of the Managing
Director and the Member-Secretary, respectively.

Sparts 4?.“"1' 18. The Sports Authority shall function under the general supervision of the
‘;’fgg’ 0 pdor Government and the Government ehall have powers to give such directions as
the geperal it may deem fit from time to time and shall also review the action of the Sporia

supervision Authority.
of Govern-
- ment.

Fuads of 19. The Sports Authonty and the stlnct Authority each shall have' its own

the Sporis A
 Authorisy. funds consisting of

(a) the grants made by the State Government and the Ceniral Government;

“(b) all money received by or onits behalf under the provisions of this Act or
any other law for the time being in force or under any other coutract

(¢} all proceeds of the dlsposals of property by or on its behalf;
(d) all rents accriing from any of its -properties;

(e) all moneys received by or on jts behalf from any local authority, public
corporation, public or private companies, public and phxlanthmplsts
or persons by way of grants, endOWments trusts gifts or depos:ts or in any
form : )

(f) all interests and profits arising from any investment or transaction in
connecnon with any money belonging to it;

5 (g) proceeds from tournaments conducted by it and collection of fees for
~ coaching invarjous sports activities.

Powers of 20. The Sports Autherity may’ from time to time, wnth the previous sanctlon
%“thm“ﬂ to of the Government and subject to the provisions of this Act and to such conditions
oo as may be prescribed, borfow any sum requircd for the purposes of this Act.

Guarantes of 21. The Government may guarantce in such manner as they think fit the
loang. payment of the principal and interest of any lean proposed to be raised by the
Sports Authority or any District Authonly

Accounts 22, (1) Every Authority under this Act shall cause proper accoupts and other

and audit. records in relation thereto to be kept, including :the proper system of interpal . -
check, and prepare an anmal statement of accounts, including the income and
expenditure account and the balance sheet, in such form ag maybe prescribed by
regulations.

(2) The accounts of every Authority under this Act shall be audited by such
persons as may be appointed by the Government and any expendifure incurred in

connection with such audit shall be payable by the concerned Authonty to the
Government.



Inspection 23, (f) The Government shall have the right to cause an inepection to be

and cootrol.  pade by such person or persons as they may direct to the affairs and properties
of the Sports Authority or any District Authority, it6 building, stadia, indoor
stadia, 6wimming pools, play-fields and the site and also to cause an enquiry to
pe made into the matters connccted with the said Authorlnes

(2)In every case of such inspection or enquiry, the Government ghall
give notiee to the concerned Authority of their intention to cause suck inspection
or enquiry 1o pe¢ made and the concerned Authority shall be entitled to be
represented thereat. :

Recrnltment 24. Save as otherwiss provided in this Act, the recruitment and conditions
of officers and of sarvice of the officers and the employees of the Sports Authority and District

;ﬁplﬁﬁg Authority ¢hall be such as may be prescnbed

condiliony of
service.

' Power lo 25. The Government may, by notification, make rules for carrying out all ar
makerules. any of the purposos of this Act,

Power ta 26. The Sports Authority may, with the previous approval of the.- Governmcnt

:‘nnks regula- make regulations not inconsistent with the provisions of this Act. and the ruloe
1003, to prowde for all or any of the following matters, namely —

(a) the adu:umslratlon of the funds and other propcrttcs of the Authont:eS"
under this Act and the maintepance of thmr accounts;

(b) the duties of ofﬁccrs and employees of the Authorities

{c) the procedure to be followed by the Authorities in 1nv1lmg, cons:dermg and
accapling tenders;

(d) supervision and guidance of the activities of all Sports Associations,
Sports Counciis and other Sports Bodies within the State so as to
ensure excellence  in sports and games in . conformity with the National
Sports Policy and the State Sports Policy and guidelines relating
thereto ; and-

(e) any other matter arising out of the functions of the Authorities under
this Act, in which it is necessary or expedient to make regulations.

Power to 27.If any doubt or diﬂicﬁlty arises im giving effect to the provisions of this
3‘::3&";" ang Act, the Government may, as occasion may require, by order, do anyihing not

Jifficulties.  inconsistent with the provisions of this. Act or the rules, whlch appears to them
necesgary for the purpose of removing the doubt or dlﬂiculty

Provided that no order shall pe issued under this section after the expiry ofa
period of two Years from the date of commencement of this Act.



